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O R D E R 

19.02.2020: Learned Counsel for the Respondent submits that there 

has been some judicial Order with regard to the change of management of 

the Corporate Debtor and the Respondent wants to consider contesting the 

Appeal on its merits as well as whether the matter may be settled. Time is 

sought. One last opportunity is given. If not settled by next date appeal 

should be argued on its merits. 

List the appeal ‘for admission after notice’ on 04th March, 2020.  
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